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- CENTRAL ADMINISTRAT-IVE TRIBUNAL,PRINCIPAL BENCH, v

NEW DELHI.

0A No. 1183 of 1988
Payel Teneja v/s UOI

Present: Applicanis with Mr. R.K.Kamal Advocate .

The Counsel for the Applicantg states that the

Applicanty wishoto withdraw this Application with liberty

to
it
as

on

file a fresh Application regarding the same matter,
need be. As prayed, this Application is disposed of
withdrawn with permission to file fresh fApplication

the same subj-ect matter,
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